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This is a transferred application pgnding

pefore this Trﬁbuﬁal in riginal Suit filed by-Sﬂrajﬂﬁ',%

g

Mall against the uUnion of India & others which was
decreed, The Union of lndie filed Civil Appescl nn.4&&
of 1982 in the Court of Ciwvil Judge—d Gorakhpur. Ihe
appeal was fixed for hearing on 11.9.84. However, the
learned counsel for the Union of India S5ri Jayanﬁi_?ﬁﬁ?
did not attend the eourt and other nailwey Advoﬁﬁgﬁ:
sri Samarjit was also not svailable with the re5u153
the appeal wss dismissed. Subseguently, s&il

was made on 10.8.84 for recalling of the order ui |
dismissal of the appesl dated 11.9.84 and reatarim@f?h
the appeal to ils ariginal number. This apqllcatiam
remained pending and was not d159954d of when hﬁ%ﬁ¥¥;
was trasnsferred to this Tribunal on caming iﬂhﬂﬁﬁ'

Aﬁministiati?e Tribunals Act,; 1985.

I‘ha questiﬂn arise& whathw pmnﬁing;




“ffjﬁixématterﬁ that came before it iHCIHﬂiﬁg
al. As a mattﬂ':

ramainnd pending for dispos

quaaal itself was pending disposal tThere when it;=

there is no sul

nsferred. In view of this mattier,
an that the Tribunal has no Jurisdlﬂtiﬁﬁ:ﬁf

tra

in the contentioc

o decide this matter. We hold that the Tribunal alamgbﬁa*”

is competent to decide this matter. g

. On the merits, we have examined the matter and o
heard the learned counsel for the parties and we are -,;A
satisfied that the application having been made within -i
thirty days of the dismissal of the appeal and sufficient |

cause having been shown, the appliecation merits to be
allowed. We accardingly 21low the application and or der

for restoration of the appeal which was dismissed 318

default on 11.9.84 by the Court of Civil Judge, is%,

Gorakhpur. The appeal after having been restored is nNowN .

fe e o ' subject matter of transferred application listed tﬂda¥_ ﬂf§¥
hefore us. g

4. The pleadings are complete. This case will nﬁ@f&}ﬁf

be listed for finsl hearing on 27:1.198%,
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